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CP 308/2018 

ORDER (ORAL) 

By Hon’ble Ms. Nita Chowdhury, Member (A),  
 
        

Both parties are present.  

2. The respondents have filed their compliance affidavit in which 

the respondents informed that in compliance of order dated 

08.03.2018, they have passed a fresh reasoned and speaking order 

on 26.04.2018 and the same has been served to the applicant by 

post on 03.05.2018. 

3. In view of the substantial compliance of the orders of this 

Tribunal, the CP is closed and notices issued to the respondents are 

discharged. However, the petitioner is at liberty to question the 

orders now passed by the respondents, if he is still aggrieved, in 

accordance with law. No costs. 

  

 
 
       (S.N. Terdal)        (Nita Chowdhury) 
             Member (J)                    Member (A) 
                                               
 

/daya/ 

 

 

 

 

 

 

 


